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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
O.A.NO. #563/93
T.A.NO.
DATE OF DECISION > 1241997
__Promodrei Bhagwandgs Mehta Petitioner
Mr .S.Tripathy Advocate for the Petitioner s
Mr.P.B.Sharma  Versus |
Union of India & ors. Respondent
Mroakil Kureshi Advocate for the Respondent [s!
CORAM
The Hon'’ble Mr. V.Ramakrishnan s Vjce Chairman
The Hon'ble Mr. T.N.Bhat s Member { J)
JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ Y
To be referred to the Reporter or not ? .~
Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ¢



Prmodrai Bhagwandas Mehta,

Suprintendent,

Central BXcise,Range-IIll,

Bapu Smarak Bhavan,

Mission Road,

Nadiad. Applicant

Advocate Mr.S5.Tripathy
Mr .P.BeSharma

versus

’

1. Union of India, Through 3
The Chaiman,
Central Board of Excise & Customs
North Block,
New Dlehi.

2. The Collector, Central EXcise &
Customs, Race Course Circle,
Barcda.

3. The Collector, Central Excise &
Customs, Navrangpurd,
ahmedabad .

4., Shri Ner.Jetly,
Asstt.Cadléector,
Central Excise, Division-1I,
Nirmal Building,
Patharkuva,
Ahmedabad .

5., Shri A.R.Naik,
Asstt.Collector of Central EXcise,
Bharuch.

6. Shri M.S.Khamar,
Asstt.Collector, Central Excise,
pivision I1I, Staddum House,
Opp.Stadium,
@» Ahmedabad. Respondents

Advocate Mr.akil Xuresha
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ORAL  URDEK

De8.563/93
Date: 05.12,1997

Per HOn'ble Mr.V.Ramakrishnan ¢ Vice Chairman

Neither the applicant nor his counsel
present. We f£ind that it is possible to dispose of
the D.ia. on the basis of the materials on record and

with the assistance received from Mr.xureahi,

2. The applicant has prayed for a direction
that he should be considered eligible for promotion
for the pos{of Supdt. Grade *B' from the date when his
junicr one Shri Jetly waéppomoted and he should be
given consequential benefits. According to him, his
immediate junior was promoted on 8.1.1981. Mr.Kurestri
now makes available a copy of the order dated 13.5.94
under which the applicant is deenld to have been
promoted to the grade of Supdt. Grade 'B' from
19541981 which is the date on which his immediate
junicr and senur were prometed as such. Itis further
stated that the seniority of the applicant is fixe3d
below one Ski Dholakia and above Shri R.G.Dave, We

are further informed that the applicant has been
further promoted to the level of Assistant Commissioner
Grade *a', Mr.dureshi makes available copies of these

. |
orders whichare taken on record.

T



3. wWwe find that by issue of these orders,

- the grievanc:z of the applicant is substadntially

met. In view of this, the QA. is disposed of as

infructusus. No order as tocostse.

e *‘“’ﬁ/}/

( T-N.Bhat ) ( V.Ramakrishnan )
Member (J) Vice Chairman
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C0 have been Dromoted t
19,05.82 i.e, [th
senior were
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Shri p g lMehta
Shri R.G,Dave 4
Order N 0.163,1982 dated 19.05.82
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FEVADL IS 1MpNp ORDER NO.14'7/1994,
VADODARA, THp DATSD 137H VAY,1997.

S ub, gstt.PromOtion to the

grade of s upét,
Gr.'B!

Of Central Excise,

Shri FrabhOdlal B.Mehta, Inspector of Céntral Exicice
the grade of Supdt.Gr,1gt

vide %his
stt.Order No.243/1992 dated,29.0

6.92 is herehy C,emod
© the grade of Supdt.Gr,'B! w.ef??

€ date on which his‘immegd
Promoted gas Supdt.Gé.'B'
atzd 19,05,89 in the pre-
30-740~°5~810—EB—35—880

iate junior énd
vide Estt.Order ITo.
revised scale of Re,
~40—lOOO-EB—40~l200.

On his deemed Promotion ag above, the Seniority of

is fixeg below S hri H.P.Dholakiga and ahove
Tho were bPromoted ag Supdt.Gr.'yt vide BEstt

. sSCol ‘

Sd/ -~
B8 m ks || (J.N.NIGAM)
i T H 2
ST | COLLECTOR
- ~ CENTRAL EXCIS B AYD cusTOrS
ermg 0 VADODARA |
L' KANKROLIA) +

ADMN.OFFICER (Bs1T.)

E.NO.B/PBM/Supdt./Estt.

Copy to ;

Ol‘
i

03.

04,

05.

06.
07.

The Pritcipal Collector, Central Excise and Ct.lr?':oms,Vadbdara.‘|

The Collector, Central E
Rajkot,’5 urat/CH Kandla.

All Addl./Dy.Collr. of Central Excise and Customs,Vadodara/
Ahmoﬁ;bﬁ@/Rajkot/Surnt/CH Kandla,

All Asstt.Collr, of Central Zxcise ang Customs,Vadodara/
Ahmecabéd/Rajkot/Surat/CH Kandla.

The CAO,PAO of Central
Rajkot . 'Sur t/cy Kandla,

N

Indiviﬂual/uuard/Master/Pﬂsting file,

Xcise and Customs, VadOdara/A'bad/

Excise ang Customs,Vadocara/A'bad/

Sr.P .A. to p -C./Collr. P.A. to adq] -/Dy.Collr, of
Centr~)l Excise and Customs, Vadodara,
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T.Cs u?'la.ml_]u Jalpur

5a1ran ‘Das™ (SC) : i
Krlshaﬂ Lal nglax M s - Delhi

Shillong

=t .Chaﬁdramoull L o - Drichy
J L. Dhanda (sc) L Qhanﬁigarh
-Bachén Tal" (sc)"f”*454fv~" Chandigarh
. Dis: Malik SETORPTPIRs o= 1 %
RaA% i F e B ¢ .NC Gwalior
P .:S .. Szchdewva NG G galioe
R.L. Shaima . v;_ r;A. .3 ﬁ@ Gwalior
Mahgli Prasad (SC) FE -'"Allahabad:
Sivpéchyappan_ | e Coimbatore
;é Comatny a@aml Ce - - » - Madurai
© $niv- Murti Sahai - . .,  .Allahzbad
Srikant Asthana L ' Allahabad
Ajit Kumar R. Cochin -
Ramjit- Jacob Koshy Cochin
Nihan Thomas Cochin .
A+ Radhakrishnan Marar Cochin ™"+~
S. Madanan | _ i Cochin
Dasarathi Pradhan ' .EhﬁbQéshwér
A.P. Davis " Cochin
sém.'ﬁolkar {sc) . o B Bénéélore
P. Parashuram (SC) ' " Bangalore’

T N. Mlttal

 ;V Betanasamy _
S, Sivadasan (sz) }-“;:ﬁ?“ ochln
VtT.C Rajadas (sC) T -
'"P Radhakrlsbnan (sc) Fhidatngas ’ Cochln

. g
D.K. Goel T " Kanpur

 SgPE Gokte . o " Jaipur

lL'-Kapoor
Vtéufai

COChln

N.K "Ramanan (sC) i Cocnln

_ K. sridnran (sC) | Cochin
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S/Shri
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(sT)
ST)

.D. Rinjah (ST)
B. Passah (ST)
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Calcutta
Calcutta

Calcuttsa

Ponnurangam S
C.V. Goves Bombay
R.MN, Tayade (sC) Bombay
M.i. Vaszikare (sC) Bombay
P.B. Ghagre {sST) Bomay
CUSTONS APPEAISERS (DIRECT RECRUIT)
Ashok |[Kumar Beomzay

5.R. Mahajan

Sanjay Sharan
K.C.
'P Mut

Jena

huswamy

Amlt Jain

R. Gurpyunathe=n

Navnega
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~Madras
T T Madras
-Bombay
‘Bombay
Eombay
Bombay
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ﬂﬂg. Koshy
Pl -R . Joshi
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P.M. Parab
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S.;No, Namé : o ' ; ' Collectcrate
. - 'S/SHri s , '

185 B.RJEParulekar ' 'Bombay

19 "I. Vikraman ‘ T Bgmbay Lo o oT

20,  ° R.A.|Shaikh ' ¥ Bombay

21.  J.S..|Sanghvi Bombay

22, S.S.A- Loko ' Bombaxv

23 S.P. boshi Bombax-

24, VSl #imbalkar'(SC) ' Bomba

25 R.N. Biswas (SC) o Calcut=a

264 Paresh Nath Monadal (SC) Calcutza

27 &  Lexmi [Ram Tudu (ST) - Calcutza

- The “%?Ve plomo*lonv bﬂve b@en made in zcmplizacel wish
interim Orm passed by the Hon'ble Supreme Zourt =2
3.3.1992 in the Civil Appeals and Writ Petitior, relacinglitc
the seniority of| Group 'B' cadres of Customs anc Centrs: EXc-ce
Lepé&artments and promotion from Group "B feeddr cadres co tha
Indian Customs: & Contral Excise Service Group 'A' (Junisr Tirs
Scale) pending bi e it, The akove promotions s noticanter
on the officers so promoted any claim for contir—ac& ofiigiakt on
in Group 'A' (Junior Time Scale) and the period- z£ such ,
service will not |count for seniority or as qua i:ying szrvigs
for further promotion, These aerrangements and rromotic:s
en“ﬁ saged by these orders are purely-ad-hogc;-~suks :cr tciiZinal

¢]
£
r~ <

come/order in blVll Appeals No,257 of 1988 ar- Z &¢004-37/87
with CMP No.16000B/89 and 9014/88 and Writ Petitiors No.506/&3,
2835/81, 512, 535|and 1200/88, 4532--33/70 pendirz cefors the
Hon'ble Supreme Court and subject to the final ‘o-der in O.i.
No%3/93 filed in QAT, Bombay Bench by hll Inala Cus toms Offlc—rs
Assoclation and subject to review. . , # ;

‘ offlcersxpromoted should assume chargo of their new
posts latest by 20/11/95. If any orfIEZF“ESIIE‘TB“EEmvvyrwlxm,

-the above—ordsi by 20711795, it will be treated =s refusal of
promotion and the promotion order in respect of that officer
would be cancellezsd accordingly.

|
|
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49, KilNs " Jadav S}apdt@ CcX ACCE
. B;rgda Baroda
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: Ra jrt Rajkot
514 Kshiere‘Réﬂjén | gupdts: C¥e 3
Biswas ' golput o Bolpur
570 RalTailr Das Supdt»CX.- ACCE
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'5a, ~Winley pell War supdte CKe ACCE
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5L S sungte gupdte CKe ACCE
spilleng Bolptw®
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supdti CXe
‘Coimpatore

suﬁ&%{”cx,.‘

Gpimpaﬁore
Supdtrtcx."

Madural
\

ACCE
Madural

ACGE™ [
Madurdl

&CCE

adural
ACQE )
ladural

2apga T e

:Sl‘l"_‘..;.. : .
ACCH
co;ﬁgntore

ACCE
COimgatore

- ACCE.
coimbatore,

ACCE
coimbatore



e R 1 8 R ~ -
by S
v .

- .__..,...__....—-—__u—..--——.-——n—-—--—-—-—-—-——-b-—-—-—--——--—-—-——v-— -—.-—.—--—-—-———-—-——--—.——_..—-—____ g B . gy

bl I e I o S 3 T P e o

_—-._—‘_—--—.-‘—-.——-..‘—-——..o-\..—‘—..—-\—-—-—.-.—_‘_-._—...._,_._.-__.“___ P 2 doaae

> % A e R i D i i PR “-‘V*rwn‘ A ”‘\. wv-:l':"':. RO s 0 i DA ) O il gtk e T e g
4 T — Ty e TR At e R eSS R ey R R
98-,-?’-.,,_._ ‘h"" C 1”«"'\12’1: 1ouli SL\DAt C-r'- T “LCC? § i : ._ 1.--,?—- 3k 2
\ -, ' s I 1cay Skt i SRl e
T U2 e e : ’ G e %
. v $ . - !
‘99 Gs. Ra- hunathan o Su u--1)00 ngq ';CC‘_" i e
e T“idu' A r:;nv & :
100, B Kris -nﬂﬁaCuarl‘ Stpdtoe CA.5<¢7,Q ACCE, Rt oy d - RS
\ : 'Co an or~ Vs PRl ey Sl P
€ . - "
101 :CCE,
T'1---v C_".‘f Y 3 b
102, ACC3H,
L‘QtUEH : .
- ] o ¥ £3 4
103, G | GO,
- “ Pbur
| : - > . A
i r
107, ~
“ € ,
|
1083, Raniit J=cob Whshy Supib .G : L0,y ~ 1
) \ Coghin: 2 Coenin .- F .- 0
1
. |
109, Hihaa Thone 2 Sundte G, - ACC,
' w Cochln # e Cechin 1
|
i |
110. ‘B Mataonzn | SWMMQ G, : il
L | v 0 g
| | . | - Coehin wrz Jat Cochin .-, = v
' Tantipa ;e ~ . : o ) -
ol O o 3 T .. : o
i e o \ Luand TO%EE . ACCE, . e
L MJ&#@&.A wrmmbd e 5 ]

\NCaR .
Aoy . <

Lvrqn ad--- -

l];;),“ ;.'x. bl’\. © 'l(;.

| A a e el
i AP 3
,’._,.,’_;. T .!.\. ] | \JC._J b ) .
1 nransapada
| i o
|
11 R ) !

LiDe A




A-Llé.
117,
118:-
ll?;

120,

121.
122,

128.
129,

- 1304

131.

132,

'D;-\/TQ

, RePo

Ha nda ‘ »:

.G awda

D K- Kenkr{f
TeAo Thosar
BeRe parulkar

C;D~ Sheiiy‘

P.T. Kamble

A' B 4 Kv‘.fat <arl
A‘Bo va ‘(‘Fela
e

. NsVe Desal

Misra
Balgir‘singﬁ'"
T.J: Rathod
D. Ko Dhawan
R;K. Meena’

B.D: Goyal

¢ T

n A S A A, T e SRS v

()Llpdtm \,0‘. Xt
. r\llahaﬂld, g

Appraiser- -
"Bombay - T

Appraiser
Bombay ..

Appraiser
BOmbav_

/‘Dp_LCAS
Bombay

fppraiser
Bomba'}r . L

Appraiser
Bombay”

Appralsery
Bombay

supdts CXe
Bombay =

Appralser

. Bombay

Appfaiqerr':“

Bombay

AD; DGICCE
Delhi -

; ’Appralserf )
: BOﬂ}b_a‘}r 1 iRl

Patna

Punee

ACGE
Pune

AGCE

‘Nagpur

ACCE
Nagpur

ACGE

Wy

Nagpur

ACCE

Nagplur

ACCE
Nagpgur

I/’\‘;CCE
Bombay -1

ACCE
Bombay—T
ACCE
Bembay —1

ACCE
Bombay L

ACCE
Bombay —~L

ACCE
Bombay—I1I

ACCE

Bombay~IIW :

‘ACCE

Bombay—~IIL = .

ACCE
gombay ~II1

A e S

 NCOEHIvE T,

N

& .3%18 1
o B A 1z 2
pide
. < - I3
o e R S R e e SR S B W 5 e AR B . & 5 - R~ S % o R .
e it x| |- o '
Ta = " 2a 6 B g s em g widl g
R A onmeianrine s o " A



— Y

5

f .
-
: r 3
A . ‘. 2
LR g 1 6 = . [, "
PR Y e 358 o e ‘
p 3 : ;
; - & ER i = SR 3 i . i
-—- et g St Pt et Pty B S S Bt . B B g Wt St o T s e gy S T T 77 o e
i i - gerr ) . - ‘
- a & - w 1 ¥ . s | i
¥ .
: 'y v A
Do Se Lo Oy
’ . e ——— g T el o Sttt S bt s S Vo et Ot e ——«—_———-——..—_—.—-—.——-—Q——-—”—.—“q-‘.——

$

P

o
lAJLJv

T AD
RS ¥

b_u

N3 'V;

My Ao

= T
[N
Lhvg v e

Mdhaﬂ Kﬁﬁf

PSS O o

1~

1 S

a1

o w~-~u

o
T il
oelna

cﬁ'lr
ke

R
AN}

S."

|G

AT W
1982\ @

P.B.

"Be .,_ g s B

5 &t fod
i : W"Jl,._" YT e - Sl
ILC\JEZ" - gl 5
z Y e
Belsatnm
- 1+ - ) : 5
qudu.CJS(_P)- 3 "LC\J:
—onbay Bombzy
Yala
:;Cw:
Bombzy
~
-~ a
Slazzae oy = i
A0
R W AN :
T v—\—r— -
- aCLozy A
B ! » T
prajser | ace,
5 | S 53
3omb 8,:/ | Bomoay )
‘ -
o ! Elata
" .-\JC, % . 3 }. {;C\J-: 3 ! iz
— ’.P':t ~ e 8
2. «J.Jx \,U‘t“i a. _JO_..».“._I
Sundt.Cus (3) wf W ol
A_,Mpu el D \,C &
s .
Dombay
A =
) . t.




e e L Tt e

T R A A R T A

(@]

(o]

[

U

R

N\

O

E.jl

|
|
|
|
|

- i )
FHeSs SawantT

\
= . - ~e}
Sanup Xr. Ghosh
P —

Sel e ,_,:’S

DT R R |
Bt SREE ] o af -ra}'
z,K T~ j A=z
ZalNe 2l

= =

XNalle w2NE2

= i Zigwas
HelMe SiSVWwa o

Saresh Nath Moadal

. _ | e
Narayan Ch. Biswas

Ed 1
K { 1 ¢ %"
{ PR
St
\
.

e 3 T L W T e T

.2-¢ ] "

T

" AGC (Prev)
Bombay .

Shambhoo Bayal =- -

S
{1
w

0T

50

. b

w2
oM om

(@]

N'.‘
%
o Ne.
o
4

O

D RS
o
=G

O

~

It

Q) U

!
i3
{
o

ACC(Prev)

1,4 - Bofnba}[ afe 70 5. RS . ='-“_\::«

ACC
Gra

ACG ‘
Eandla Customs

L
SAAY

¥andla Customs

~0C
Calcutta

~GG _
Calcutta i m SR

ACC % s oAk
Galcutta_r P X,

ACG :
Calcutta

ACC . _ s
Calcutta : SR



E 1.‘. =

PRPESSRERSSSRRRE e
e s

D&S s r)'.w.:..;_k , :".f“

169,

170«

171y

_L?.i;m
1732
_41 I lﬁ

)~J
~I
()]
.

~J
(9}
L

l.,..l

e P

Lo e

SRy
L W

2_. -V.... SRR

Me hd. A

=.A
Ne Ab

V.S, Nimbalkar

a D
wotd @
T

AR A

17,8 croae A
PR 4 L, =

; N i

e Bk i Bt B

Shpdt. Cxe

Dia lh:

. B

SundTeCXs
FOR . Y.

Ckanidigarn

Vg ot A -
SunL s Ot

J uSv S‘)"‘:h-v.i
Lz Sinsh
<.%.0. Lodo

Su?d L 'C:il
Jaspnar
Appralsar :
REC LL,/DAW%i
wasLcucoea O dam b L
¥ -.(.
< .

R

__...—...—-..-—--.—*— ~ o e o

T . 2 i ey em e e
- o A el e, €, e e o g, S e ey S dae-deong
o~ —_47 .

N S e Taty
Al 5 C J_\.)‘J__J )
. i s ]
B g s
ATy iMATO R,
AU g lAT s U,y
BT 1 .
WRHU 5 GChaziapzd
ey 2T A TONT e
Gig o Lt 23 iR 3
Lx o
~3h 3
S :

>

b

s

a7

- LN |
= A~
r

.

i

P

AD (Prhlication

D'-‘-":‘_: 5
alhd




s O s B P A S A STt P EIDgrag Wi T By B

8 P e s W e afs o e S s Iy BT O s

36
a
Qe

-

[

o 5y
) .1‘ )
Qg

L I

<

b

1

&
o

) ,ﬂwh

(& ~w&,
ol B

X P Du,

¥
w4
r'e
(&)

o U)
423 g
o R
(RIS
o fe
125 B

an

S
TR G

o

5
L

1

it

(N e

> M.

NoF
”
As

ncerned...:

.ctor

.
i

A

s i e

o
Pl

1

1A

-

:C

o

COMS

o}

e Y
ie

vy /¢

GB

£

Co
1S :'..

s
738

i;-
O!

..O
t

o)
L4

407

“

)

e .'G‘.7 =

U o
-y st o
J3arThls

.
3

Controller o

-
S
-
=
<

miss
oner .o

0 < e B o

= OV aa I N UA NS}

(0%+}
ng/

{3

¥/S

irman
DSeg.,

we o~

2

ot 5\
nactor

-r
-

:C

D

2C/1

1

&R
CB

O, e n.ﬂ._
Q 23K
© L 4
G-i w0
mn G nu .ﬂ J.,M
ol B oQ
SRy ﬂc G
OO ~ O
! )
Gt =) =l el
G oo} ) ] e
n;-.mG-..ﬂhuf.fp

7
o
[



o Red ;djwthyEEikﬁféify?i,?£&§%9£%kE
_afpRels PR s

vIGAJEJ/Judiclal gection.

-4ion NO ,?;C;hZVW wa&mmm"MJ”“WM-Mﬂww"w““-nﬂ- e e

Original =€ C
= O y f
e \AD e
T 1 Lo pion N . e . T

.

,f'q/_> ',./)\ 7\(/ ( ) i [;\g(“ .' V h pe?- ;_.;,j_onerﬁs)

C‘ ((ff ‘ / :\/ [: ,}g I =..<:,';;,;‘_J;).,;_,:e,ent (s)

sutmmrtccd +o the T::moumeL oY
] ,

‘] oo v s ST e

vu;m“pmﬂ4mmmW,4mwﬂnﬁbﬁ‘w”“Aw,w

G fop poLitsiy D20 e A S

Under Section g of the QOlﬂiSCiﬁiive Tripunal ACT. 1985 .
e

1
Tt has 0ee€ atinised with reforence to the points menticned in

the check 1igc in the light of tn€ provisions contained in the
hdmiDLSLEu;iVE'ffiD&ﬁ&W 250 193> and Central ndminisﬁrdtive
Tribunals tfro:edur@) Rules 19vs e

splication has Leen found in order aafd may De G lyen

tQ/CDnc>rntd Forefixatlon of dete &

nae not peen found in ordaer ror +the reasons
ilist. 0= applicant advocate may Le asked

to rectify the samie witnln 1é dhjﬁ/dfﬁft letter 18 obaced oel OW

for signacure. C& . U ( ﬂ/??L) 7L;£L{;n?wy,
L LA 51C / ¢

s\ ¢




AR

(@ Lopy ey

(ﬁ;dj‘

& i-l

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AHMEDABAD

BETWEEN

Pramodrai Bhagwandas Mehta.

AND

The Union of India & others

S.No., Annexure

ORIGINAL APFLICATION NO. &&©& OF 1993

BENCH AT AHMEDABAD

I NDEX

Particulars

1.

2, A-1
3. A‘-2
4. A-3
5. A-4
6. A=
7. A=6
8. A=7
9. A-8
10. A"g
|
11. A-10
14, A-13
18 A-14
Ahmedabad.
Dt.

/1993

Memo of the Application

Copy of order of Respondent No,2

dated 2.,5,1975 plackéng the
applicant under suspension

Copy of order dated 11,1.77
dismissing the applicant

Copy of the order of the
Respondent No,2 dt,.19,7.80

Copy of the order of the
Resondent No.2 dt.29.11.91
reinstating the applicant

Copy of the order of the
Respondent No.,3 dt.9.3.92

Copy of the order of
promotion issued by the
Respondent No,2 dt,.29,6,92

Copy of the representation of
the applicant dt,13,7.92

Copy of the representation
dated 1.9.92

Copy of the representation
dated 12,11,92 of the
applicant

Copy of the representation
dated 22.3.93

Copy of the prepresentation
dated 2,11.92

Copy of order of promotion of
Shri J.T.Dave dt,13,5.93

Copy of Gradation list of
Inspectors

Copy of Gradation list of
Superintendent

(S.Tripathy)

.. Applicant

.+ sRespondents

Fage No.
1 to 22

23

27-28

29-30
31

32

33
34
35
36
37-38-39

40-44

Advocate for the applicant.



IN THE CENTRAL AIMINISTRATIVE TRIBUNAL, AHMEDABAD

BENCH AT AHMEDABAD

ORIGINAL APPLICATION NO.

BETWEEN

Pramodrai Bhagwandas Mehta,
Superintendent,

Central Excise, Range-IIT,
Bapu @marak Bhavan,
Mission Road, Nadiad

1.

2.

S

4.

5e

AND

The Union of India

Notice to be served on

the Chairman Central Board of
Excise & Customs, North Block,
New Delhi

The Collector, Central Excise &
Customs, Race Course Circle,
Baroda,

The Colle ctor, Central Excise &
Customs, Navrangpura,Ahmedabad,

TEE Shri N.R.Jetly,
Asst.Collector, Central Excise
Divi sion-II, Nirmal Building,
Patharkuva, Ahmedated.

Shri AR, Naik,

Asst.Collector of Central Excise

Bharuch.

Shri M.S$.Khemar,
Asst.Collector, Central Excise
Division-I1I, EXANNJHR
stadium House, Opp. Stadium,
Ahmedabad.

OF 1993

..Applicant

oo -20
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3 1. PARTICULARS OF THE APPLICANT

i) Name of the applicant
ii) Neme of father

iii) Designation and office
in which employed ¢ Superintendent, Central Excise,
Range-III, Office of the
Asst.Collector, Central Execise,
Mission Road, Nadiad.

Pramodrai Bhagwandas Mehta,
Bhagwandas Mehta.

0

iv) Office address

(1]

Office of the Asst.Collector,
Central Excise,
Mission Road, Nadiad.

v) Address for service
of all notices H -do~-

2. PARTICULARS OF THE RESPONDENLS

(1) i) Name and/or designa-

) tion of the respondent: The Union of India

* Notice to be served through
the Chairman, Central Board
of Excise & Customs, Deft.
of Hevenue, Mini stry of
Finance, North Block,
New Delhi.

ii) Office address of

the respondent : -do-
iii) Address for service
of all notices : -do-

(2) 1) Name &/or designat-
ion of the Respondent The Collector, Central Excise

& Customs, Race Cow ce Road,
& Baroda,

ii) Office address of

the respondent s =do-
iii) Address for akx

service of all

notices H -do-

(3) i) Name and/or desig-
nation of respondent: The Collector, Central ¥
Excise & Customs, Navrangpura,

Ahmedabado
ii) Office address of
the respondent H -do-
iii) Address for service
of all notices s -do-

(4) i) Name &/or designa-
tion of Respondent : iShri N.R.Jetly, Asst.Collector,
Central Excise, Nirmal Bldg.,

Relief Road, Ahmedabad,
1%) Office address of

the Respondent

iii) Address for service
of all notices

(13

-do -

-do-

0..3
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(5) i) Name &/or designation
of the Respondent Shri A.R.Naik,

Asst.Collector,Central Excise

8

| Bharuch.
ii) Office address of the

Respondent s =-do-
iii) Address for service

of all notices H =do=-

(6) i) Name &/or designation
of the Respondent Shri M.S.Khamar,

Asst.Collector, Central Excise,

Div.I1I, S$tadium House,

Opp.Stadium, Ahmedabad,.

e

ii) Office address of the

Respondent s -do~-
iii) Address for serviee
of all notices H -do-

3. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE

The application is made against the following orders:

i) Order No.243/1992/Baroda Dt.29.6.1992
ii) Date: 29.6.1992

iii) Passed by: The Respondent No.2 namely the
Collector, Central Exeise & Customs,
Baroda.

This application is also made against non-promotion
of the applicanf to the posﬁ of Assistant Colle ctor

of Central Excise, taking in%o consideration his

due seniority and efficiency.

iv) $Subject in Brief

The applicant had joined as a direct recruit Inspectbr
of Central Excise on 17.3,1959, He had brilliant

and mertitorious service %o his credit. Till 1974

he was never communicated any adverse remarks as
incorporated in his Annual Confidenteial Roll.

In 1974, the applicant was wrongly implicated in a

corruption case alongwith

s e 04‘




(1]
>
(1)

2 other Ingpe ctors namely Shri M.M.S2iyed and

Shri J.T.Dave. Bs,1500/- was recovered from the
possession of ‘$hri J.T.Dave, No amount was recovered
from the applicant, nor the applicant was in picture.
$till however, on the bagis of mere s2y of the
complainant, the applicant was implicated in the
s2id corruption case. The applicant was placed under
suspension with effect from 2,5, 1975. Unforfunately
in the trial Court there was a verdict of conviction,
The Respondent No.2 dismissed the applicant from the
service. The applicant moved the High Court of
Gujarat against the order of conﬁiction. The Hon'ble
High Court of Gujarat acquitted the applicant of

all the charges., The other 2 Inspectors were also
acquitted of all the charges., Thereafter, the
applicant movedthe Respondent No.2 to reinstate

him in service with all benefits of service, The
Respondent No.2 refused to reinstate the applicanﬁ
on the ground that the Prosecution had moved the
Supreme Court of India through further appeal.

The applicant moved the Hon'ble High Court of
Gujarat againstf the refusal of the Respondent

No.2 to reinstate him. The Hon'ble High Court

of Gujamst directed the Respondent No.2 to

treat the applicant as under suspension on

0005




t 5 ¢

” quashing *the order of dismissal in view of the
fact that the applicant was acquitted of all the
charges by the High Court. Pending disposal of the
Appeal in the Supreme Court, the Respondent No.?2
treated the applicant as under suspension,
The Supreme Court of India vide the order dated
114941991 dis=missed the Appedl of the Prosecution
and confirmeé the order of acquittal of +he
applicant, Thereafter, the Respondent No.2
reinstated the applicant vide the order dated
29.11,1991, Thereafter, vide order dated 9.3.92
the Respondent No.,2 treated the entire period of
suspension from 2,5,1975 %o 9.12.1991 as duty
for all purposes. Thereafter, vide the order
dated 29.6.,1992, the applicant was promoted to
the post of Superintendent, Central ZExcise.
The applicant was due for promotion in his turn
to the post of Superintendent, Central Execise
in 1981 when one of his juniors was promoted on

8.1,1981 namely Shri N.R.Jetly to the post of

Superintendent. The applicant was not promoted
to the said above post on account of the
unfotunate incident of his being placed

under suspension and inspite of his

...60




t 6 ¢
acquittal in the High Court, the malicious decision
of the Respondent No.,2 to continue the applicant
under suspension. The applicant vide his
representation dated 13.7.1.92 moved the Respondent
No.2 and 3 to consider to fix the seniority of
the applicant in the cadre of Superintendent, This
otherwise means to treat the applicant on the
kazigxuf post of Superintendent with retrospective
effect on the basgis of his seniority in the cadre
of Inspector, The applicant moved the authorities
vide his letter dated 1.9.1992. Meanwhile the
Respondent No.2 issued the order of promotion of
the other 2 Inspectors, who were implicated in the

corruption case, namely Shri M.M,Saiyed and

[ Shri §.T.Dave. Shri M.M.Saiyed

ARAXEEEY was promoted to the post of Superintendent
vide the order dated 2.11.1992 of the Respondent

No.2., In the promotion order itself it was mentioned

i . U dall o ijfm/v/ﬁ,m
-hat the promotion would take effect from«his

immediate senior/junior §/shri M.S.Tai and

Shri Xrishnanpoti Narayanan, The applicant vide

his letter dated 12.,11.1992 requested the

Respondent No.3 to fix his seniority in the manner

the seniority of Shri M,M.Sdyed was fixed. Though

all the representations were addressed to the
respondent No.3, the said representations were

..:7
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forwarded to the Respondent NcéaggﬁﬁtheiRespondent
No.2, as the Respondent No.2 was the Cadre
donﬁrolling Authority. The applicant further
reminded the Respondent No.3 vide his letter dated
22.3.1992, Vide the order dated 13.5.199%, the
Respondent No.2 promoted Shri J.T.Dave, who was
also involved in the corruption case. While
promoting him it was specifically mentioned that
his order of promotion would take effeet with
effect from the date his immediate junior

shri N.V.,Upadhyaya was promoted on 3,6,1986.

The effect of promotion of Shri M..M.Saiyed pas
per the order, takes effect from 19,9.1991.

Though the Respondent No.2 has promoted the

other two Ingpectors involved in the corruption
case, with retrospective effect - one with effect
from 3.6.,0986 and the other from 19.9.891, in the
case of the applicant the Respondent No.2 has not

followed the same principle. If the Respondent No.2

would have been fair and impartial, the applicant
would have been given *he date of promotion %o
the cadre of Superintendent with effect from
8.1.1981, when one of his juniors namely Shri N.R,
Jetly was promoted. On the basis of such seniority
the applicant could have also been considered

and promoted %o the post of Assistant Coll ector,



s B8 3

y Cental Excise &= as and when his junior Shri N.R.

Jetly, Shri A.R.Naik and Shri M.S.Khamar were

promoted to the post of Assistant Collector.

Inspite of several representations right from

13,7.1992, the Respondent authorities lave not

considered the representations of the applicant

and they have not done justice. Hence the

applicant is constrained to approach this Hon'ble

s\,

Tribunal for redressaQAjustice.

4.

5e

The applicant declares that the subject
matter against which he wants redressal is
within the jurisflicsion of this Tribunal

as per Section 14(b)(i) of the Administrative

Tribunal Aet, 1985,

The applicant further declares that the
application is wkthin the limitation preseribed
under .Section 21 of the Administrative Tribunal
Act, 1985. The applicant takes the liberty

to submit that the applicant was wnwarramtedly
kept under suspension *ill 9,12,1991, The
period of suspension from 2,5.,1975 to 9.12.91
was regularised vide the order of the
Respondent Fo.2 dated 9.3.92, Thereafter only

the anthroities could consider the promotion

..9.



t 9
of *the applicant. They promoted the applicant
vide the order dated 29,6.1992, but have not
fixed his seniority. In the normal course they
should lnve specified as %o the date from which
the said promotion would have taken xxer effect.
On receipt of the order of promotion on 3.7.1992,
-ﬁhe applicant has moved the authorities since
13.7.1992., XHE§ Though more than 6 months have
eiapsed, the authorities have not rectified their
stand and they have not done justice. In view of
such position, this application is within the
specified period of one yesr after lapse of 6 months
from the order against which the fdredressal is
sought i.e. the order dated 29.6.1992, Hence

this application is within the limitation.

6. FACTS IN BRIEF

(a) As submitted hereabove, the applicant was
recruited as a direct recruit Inspector in
Central Excise and Customs and joined his
services on 17.3,1959, He had brilliant and
meritorious service to his d credit. Till
1974 he was never communicated any adverse
remarks as incorporated in his confidential
report,nor even he was warnked at any time.

In themrmal course he would ¥xE have been

...10.
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S 8)
g promoted to the post of Superintendent on 8+6+%
S5

when his Junior Shri Nfi.Jetly was promoted. But
uﬁfortunately in 1974 the applicant was implicated
in a corruption case alongwith 2 other Inspectors
wherein f,1500/- was recovered from mme the possession
of one Inspector Shri J.T.Dave. Though the applicant
was actually not in picture, on the basis of the
the applicant was also

say of the complainant, ke w&s implicated and was
placed under suspensgion vide the order of thei

,; Respondent No.2 dated 2.5.1975. To the misfortune
of the applicant there was a verdict of conviction
of the applicant by the Special Judge, Ahmedabad.
Immediately thereafter, the respondents diemissed
the applicant. The applicant moved the Hon'ble
High Court of Gujarat,against the order of conviction
and ultimately the High Court of Gujarat set aside

the order of conviction and acquitted the applicant

of allthe charges. The applicant moved the
Respormd ent No.2 to reinstate him in service. The
Respondent No.2 refused to reinstate the applicant
on the ground that the Prosecution had moved the
Supreme Court of India through further Appeal.

The applicent was constrained to move the High
Court ofGujarat against the stand of the Respondent

No.2. The High Court of Gujarat directeé the

0011
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Respondent No.2 to treat the applicant as under
suspension, pending dispos2l of the Appeal by the
Supreme Court, Hence the applicant continued under
suspension.amzt On 11,9.19971 the Supreme Court
of India dismissed the appedl by the Prosecution
and confirmed the order of acquittal of the
applicant, Thereafter the Respondent No.3 vide
the order dated 29,11, 091 reinstated the applicant
and the applicant resumed his duties on 9,12,1991,
In the order of reinstatment dated 29,11,1991,
the nature mf as to how the period of suspension
will be treated was not decided. Vide the oxrder
dated 9.%.1992, the Respondent No.3 =k decided
that the entire period from 2,5.1975 to 9.12,1991
be treated as period spent on duty. The applicant
was paid the salary and allowances on the basis

of duty for the entire period.

(b) On account of the applicant being placed
under suspension, he could not be promoted o the
post of Superintendent, Central Excise, though
many of his juniors were promoted. As stated above
the applicant would in normal course have been
promoted to the said post on EXIPEA 8.1,.1981,
After regulariging the period of suspension, the

authorities considered the applicant for promotion

oo 12
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> and issued the order of promotion on 29.6.92.
But while issuing the said order, the Respondents
No.2 & 3 did not decide %he seniority of the
applica.nt' which is the general practice of #e
Departm et to decide alongwith the promotion.

In the normal cowrse, if the Respondent No.2 & 3
would have been fair and impartial they would
have treated the date of promotion of the
applicant as on 8.1,1981 when his immediate
Junior $hri Jetly was promoted, As the seniority
of the applicant was not fixed, the applicent
vide his representation dated 13.7.92 moved the
Respondent No.2. He reminded the Respondent No,2
vide his letter dated 1.9.92 and 12.11,.92.
Thereafter he has als moved the Responients
No.2 vide his representation dated 22,3.1993,
All the representations of the applicant’ W

though addressed +¢ +he Respondent No,3, were

forwarded by the Respondent §0.3 to the Respondent
No.2 as the Respondent No.2 was the Cadre

controlling authority,

A
v (e) The Respondents No.2 & 3 decided and
promoted the other 2 Inspectors namely iShri M.M.
2iyed and Shri J.T.Dave. While issuing their
orders of promotion, the aunthorities also fixed

their seniority permit+ing them the date as

ceel3.
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and when their next immedi ate juniors were

promotéd. Accordingly Shri J.T.Dave was given

£he effective date of promotion to be 8.6.1986 and
Shri M.M.Saiyed is given the effective date of
promotion as 19.9.1991. Though the Respondent
No.2 and 3 have followed the usual principle of
fixing the seniority alongwith promotion, they
have mak declined to accept the same principle

in case of the applicant. If they would have
peen fair and impartial, the applicant would
have been given the similar treatment and he
would have got the benefit of officiation in

the Cadre of Superintendent with effect from
8.1.,1981, which would have enabledhim to be
promoted to the post of Assistant Collector

of Central Excise, as and when his juniors

shri N.R.Jetly, shri A,R.Naik and shri M.S.Khamar
were promoted. In the case of the applicant

the Respondent authorities are taking an unusual
malicious stand and the approach of the
Respondents Noel, 2 & 3 1s violative of Article 14
of the Constitution of India. annexed hereto

and marked Annexure-A-1 is a copy of the

order of the Respondent No.2 dated 2.5.1975,

HBUHS A I SXHEX
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placing the applicant under suspension, Annexed

hereto and marked AnnexureA-2 is a copy of the

order of the Respondent No.2 dated 11.141977
diémissing the applicant from service, annexed

hereto and marked Annexure A-3 is a copy of the

order of the Respondent No.2 dated 19.7.1980,

annexed hereto and marked Annexure A-4 is a copy

of the order of the Respondent No.2 dated 29.11.91
reinstating the applicant, annexed hereto and

marked Annexure A-5 is a copy of the order

of the Respondent No.3 dated 9.3.1992, annexed

hereto and marked Annexure A-6 is a copy of the

aXazrxak kR order of promotion issued by the
Respondent No.2 dated 29.6.1992, annexed hereto

and marked Annexure A-7 1is a copy of the

representation of the applicant dated 13.,7.1992,

annexed hereto and marked Annexure A-8 1is a copy

of the representation dated 1.,9.1992, annexed

hereto and marked Annexure A-9 is a copy of the

representation of the applicant dated 12.11.1992,

annexed hereto and marked Annexure A-10 is a copy

of the representation of the applicant dated

22e3¢1993, annexed hereto and marked Annexure aA-11

\
is‘a copy of the order of promotion of Shri M.M.
Saiyed dated 2.11.1992, annexed hereto and

marked Annexure A-12 is a copy of the order of

0015.
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the order of promotion of Shri J.T.Dave dated

134541993, Annexed hereto and marked Annexure A-13
is a copy of the Gradation list of Inspectors and

Annexed hereto and marked Annexure A-14 is a copy

of the Gradation List of Superintendent as on

14141993,

(a) The applicant submits that in the case of

non-promotion of a Civil Servant during the pendency

of departmental inguiry and suspension, the sealed
cover procedure is to be followed. The authorities
are duty bound to consider the suitability of the
civil servant for promotion and the decision of the
Gommittee is kept in the sealed cover. In the
event the civil servaht is exonerated,, the sealed
cover is opened and the same is given effect to.
In the case of the applicant, it appears that
either the sealed-cover procedure is not followed
or the Committee have not considered the
performance and efficiency of the applicant

with objectivity. This Hon'ble Tribunal may be

pleased to appreciate that the applicant was

' placed under suspension from 2.5.1975 till

941241991 In June 1992 the applicant is found
suitable and he is promoted. Naturally, no
Confidential Reports could be written for the
period from 2.5,1975 to 9.12.1991 and even if

«elb.



the Confidential Reports are written for the sake
of formality, there could not be any assessment

|
%f the performance of the applicant, because the

;pplicant did not perform any duty. This leaves
with no other alternative but to conclude that

the applicant was found suitable for promotion to
the post of Superintendent on the basis of his
performance prior to 2.5.1975. If he could be
éound suitable for promotion for the post of
Superintendent on the basis of those records in
June, 1992, there is no reason as to why he should
not be found suitable for the promotion to the
post of Superintendent in the years 1981 to 1991.
This establishes the fact that either the
Selection Committee were prejudiced on account of
the misfortune of the applicant for his being
implicated in the corruption case or that they
did not consider the performance of the applieant
with objectivity. The applicant craves the leave
of this Hon'ble Tribunal to direct the Respondents
No.l , 2 & 3 to disclose the facts of consideration
of the applicant during the period from 1981 to
i1991 when his juniors were promoted and in the
‘event the applicant is not found suitable kRorxkhi

for promotion to the post of Superifitendent,

the Respondents No.l, 2 & 3 may be directed to

..17.



explain as to bmx how the applicant was over-looked

if he could be found suitable for promotion to the

post of Superintendent on the basis of his performance

mostly prior to 2.5.1975. If the Respondents No.1

‘

2 & 3 would take any plea £hat the applicant was

promoted on the basis of his performance from

9.12.1991 to June, 1992, the Respondents No.l, 2 & 3

may be directed to disclose as to how the performance

of the applicant during this short period made

all the difference to make him suitable for

promotion to the post of Superintendent, and as

to how the performance of the applicant prier to

24541975 were lacking in any respect. The applicant

sincerely believes that he has been promoted on the

basis of his performance prior to 2.5.1975 and
e

he was not promofed only because of the malicious

and prejudicial approach on the part of the

Respondents No.l., 2 & 3 on account of the misfortune

to be implicated in a corruption case.

(e) The applicant submits that he has been
subjected to unreasonable injustice. Even at this
stage, the Respondent authorities are not

by
prepared to do justice to him. As submitted hereabove,
inspite of several representations, the Respondents

are not prepared to accept the common accepted

«el18.
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principle of fixing the seniority alongwith

- the promotion and they are not prepared to

give the benefit of retrospective officiation

to the applicant. The applicant deserves to be
promoted to the post of Superintendent with
effect from 8.1.1981 and he is eligible for
promotion to the post of XEXKIBHXUHEKHX

Assistant Collector as and when his juniors Sarva-
Shri N.R.Jetly, A. R.Naik and M.S.Khamar were

promoted to the post of Asst.Collector.

(£) The applicant craves the leave of this
Hon'ble Tribunal to rely on the contents of the
documents annexed to this application as Annexures
A-1 to A-14 and the same may please be treated

as part of this application.

7. RELIEF SQUGHT

Taking into consideration above submissions
and such other submissions as may be advanced
at the time of hearing, this Hon'ble Tribunal

may be pleased to:

(a) direct the Respondents No.1l, 2 & 3 to
consider the eligibility of the applicant
for promotion to the post of Superintendent,
EBentral Excise,as and when his junicr was
promoted on 8.1.1981 and in the event the

applicant is found suitable, he should be



promoted to the post of Superintendent

NUPEEKH Central Excise as on 8.1.1981, when
his junior Shri N.R.Jetly was promoted and
on the basis of his promotion to the post of

Superintendent, the applicant be granted all-

consequential benefits namely salary and
alloweances and promotion to the next higher

post i.e. Assistant Collector.

(B) award the cost of this application to the
applicant;
(C) = grant any other and further reliefs as would

be deemed just and proper in the interest

of justice;

And for which act of kindness and justice,
the applicant shall for ever praye.

8. INTERIM ORDER IF PRAYED FOR

%Pf? tanl
Thg«prays this Hon'ble Tribunal for issuance

of interim order directing the Respondents

No.l, 2 & 3 not to mpermkk promote any of the
Jjuniors of the applicant t the post of
Assistant Colkctor till the case of seniority
of the applicant in the Cadre of Superintendent
and his promotion to the post of Assistant

Collector are decided.

e 20
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9. DETAILS OF REMEDIES EXHAUSTED

On receipt of the order of promotion in which
the seniority of the applicant was not fixed,
the applicant has moved the authoriti es vide
his representations dated 13.7.1992, 1.9.1992,
12011.1992 and 22.3.1993. If the seniority
of the applicant would have been decided,
that would mean that the promotion of the
applicant with retrospective effect, as and
when an officer Junior to ﬁim was promoted.
The representations were addressed to the
Respondents No.3, who in turn forwarded them
to the Cadre Controlling authority i.e.
the Respondent No.2. There has been no response
from the Respondent No.2. In view of such
position, the applicant has exhausted the
remedies that could be available to him. As
he has got another 3 years service to go,
the applicant kgxmak has no other alternative
. but to move this Hon'ble Tribunal without

walting any further.

10. MATTER NOT PENDING WITH ANY OTHER
CCURT ETC.

The applicant further declares that the

0021.
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matter regarding which this application
has been made is not pending before any
Court of Law or any other authority or

any other Bench of the Tribunal,.

11. PARTICULARS OF BANK DRAFT/POSTAL
ORDER IN RESPECT OF THE APPLICATION

FEE

fArnecant < Le SD|=

Bowk Dg? i
Attt cviln Np - O oD 450 F
dalsd I 53
14sued 4,\7 L Sub Pord M et
plomeslabad Lo H

12. DETAILS OF INDEX

An index in duplicate containing
the details of ddcuments to be relied

on is enclosed.

..22.
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13. LIST OF ENCLOSURES

Annexure A-1 Annexurepx?2
Annexure A-=2 AnnexureAil3
Annexure A-3 Annexure A-14

Annexure A-=4
Annexure A-=5
Annexure A-6
Annexure A7
Annexure A-8
Annexure A-9
Annexure A=10

Annexure A-11

/ [Q
A S
A g )1
) D
Appllcant

IN VERIFICATION

I, Pramodrai Bhagwandas Mehta, Son of
Shri Bhagwandas C.Mehta, working as Superintendent,
Central Excise & Customs at Nadiad, do hereby
verify that the contents of para 1 to 13 are
true to my personal knowledge and belief and that
I have not suppressed any material fact.

//

[ 44

€l 7Y
Place : Ahmedabad (P¢ B, Mehta)
Date : 28,08,.1993

.

7&//5/4; —Mad
( .Trlpathy)

Advocate for the Applicant. C¥- e-a(<1\”\>
To,

The Registrary

Central Administrative Tribunal,

Ahmedabad Bench at Ahmedabad,

@ (&%\{ﬂﬁtﬁ(Mr " ’D ;’{ ‘Si’\"»«‘v n~& é‘* () / J ,))’1 fb\'

tas for Petitioners

)K
sei & (., ) SDal @9

ser¥ad/not served {6

)
. " . -~ a2
) L)% Dv Registrar AT

LA™ )™
A'bad Beuch




CENTBAL EXCISE COLLECICRATE %LWMJL il

BARODA
3, II/10(4)(Con)?7/75. Baroda., the OZ. May '75.
ORDER
Whereas a case against Shri P.B.Mehta, Inspector
of Central Exclse , Division-I, Ahmedabad in respect of
a criminal $ffence is under inve stigation.

Now, therefore, the undersigned, in exercise of
the powers conferred by sub-rule (1) of Rule 10 of the
Central C‘i\‘ril Services ( Clacsifization, Control & Appeszl )
Rules,'1965 km hereby places the said Shri P.B.Mehta.,
under suspension with immediate effect. |

it is further ordered'that during the period
that this order shall remin in force the Headquarters
of Siri P.B.Mehta, Inspector of Central Excise, Division-I
Anmedgbad should be Ahmedabad and the said Snri P.B.
Mehta' ?hall"not lzave the headquarters without obtaining
| the pre vious permis:?:!.on ‘from the Ass ista nt Collectory/

Central Excise, Divn,.I, AhmedzBad. ]
i .1:~, prigr b 2. < ~I‘ , ’n" ' < . » ‘\A"‘ \-'\\v.\\\\
\on\»\._b\?ﬂ ‘Q—A'

=2 e
e ST MAGTD ggsavT
( M, M. Mandviwala )

T. | Headqualters Assistant Collector,
17 Central Excisg, Baroda.

Shri P.B.Mehta, "k
Tnspector of C.Ex. Divn,I Ahmedabad.
(Throush the Assttfollr.C,E. Diwn.I, 2hmedabad. ).

2t Orders regarding subsistence allowane admissible
to him durhg *he period of his suspension will iss:ue
sepaTately. e
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Baroda,the ‘' - January 1977.
&

CENTRAL EXCISE : BARODA.

NeoXI/8(71g.)36/7k%.

ORDER

A R |

. Shri P.B.Mebta, Inspector of Central Excilse
(under suspensin~n) has been convicted and sentenced to
wlgorcu it impriic.ent for 2 years ancd a fine of Rs.500/-
2T geo . ian-~20-3 of Indlan Penal Code, rigorous
Taprigonment for 2 years and a fine of Rs.500/- under

- weetion 151 o Indian Penal Code snd rigorous imprisonment
 for 2 et and a3 fine o™ Rs.?000/-~ under section 5(2)

rend with seetion 5(*){c, of Prevention of Corruption Act
under a: osrder cdated 0.12,75 of ihe Specilal Judge,
~."pedabad., .

-

~he econduct of Shri P.B,Mehta, Inspector of
Central Excise, which has led to his conviction is such
as to render his f rther retention in the public service
un’iasirgdle, » g

Ther:fore, in exercise of the power: conferred
by Rule 19{(1) of the Centr2l Tivil Services(<iassification,
Control & Appeal) Rules 1955, T dismiss Shri P.B.Mehta,
Inspec i of Ce tral Excise, from service with immediate
eflys

!

Wz

(H, uyiem)
Collector of Central Excise,
Baroda.
To : _ A {
“hrd 2 oﬁ- oI"Ie nta o g
.ns~ector of Cent: 1 Excise,
(ui.. r suspension)
/+nrcur-i Asstt.Collr. of C.BEx., Dn.I, Ahmzdabad.) S
<?:g¢ui QCYN7”
’,’QLLCQ&
../ ,/_/
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ha Culivhiw = ~CLouk Culliadshsly .
o b . B.”.‘A'.-L'J ;).‘L . ,
'HO.II/26/(Con)9/80/4650//(43> Bareda Dt. 19th July, 1930,
&
ﬁ o, .
ORDER, . £H101()Zbﬂ(ﬂ
Whoras el o, Helbin woss dlomdoaed Crom sorvia % \3
wilh affoct from 1,‘.,1,]] on Luw ground of conducl winleh Led
Yo niy couvicilon on a criwinul charyguy.
And whereas the saild conviction has veen set-agide
by the High Court of Gujarat, Ahmedabad wnd the sovid
shrl I.n. Hehta has buen voquitted of tau suld chuegen;
e ind whngreus the Hizh Court of GujaLuL. Auscedabad
“in Special Civil Applicution Nol.BHY or 1980 filed LYy
shri 7.B,. uehta, hag quashed und set uside the order of
dilsmigsal of Shri P.B. Mchta, frow Govermment service, vido
judgoment duted 20,6 80
And whereas, in consgequence, the uniersigned hus
decided that the said order imnosinz the penulty of
Lo Qlemdbeal frow servies should he weliondde;
¢
‘ Now therefore, the undersignced horcby:-
(1) sets uside the suid o:der imposlay penalty of
4 s " diswissz) from s exrvice, upon Shri P.B, kehta,
(11) Directs “hat the said Shri P.3. iehta shall, under
sub=-rule (4) of rule 10 of the Central Civil Servicuey
(Claszification,. control aund Apponl) lwdes
1965 ba deemod Lo have boon placod wigdor inrpongi
with effuect rrom Ll 1.0 and shell conbinge Lo
reaadin under supponsion untill further ovadra,
i41d) Dirgety thut uhol Lo, bobto otudd d vaw sabebibunag
- ! nllownnae wb o tho yate ho v deawbne dewmedlubely
i ALY tho late of haep dlowlaosuel, cubjeot !.u_i/ha .
Tulrilment of the conditious luld dowu in thie off}
exrder nwher IX/LI07A)(COW)T/TH dt, 22,5475,
The Hegd-quarters of shrdi 1.B, hehla, durdng
*he poeriod this order remains inforce, unall be shacduabad L.l
. he ciii "L not leave the Hdars. without o' tuwining prior p2imils.lul
’ of the lssistant COllOthL i Cuntlu] Sxeive Ahmedabad DiveI,
Gl fe [J.00. Vi0LX)
v~ GULLICTUL
GRwS L TOISE 18 U
CENM.AAL U 2CILE DIVISIOH: I sl L0lnd
vx\-oll/l:\ & I 4/75 /L,\c“)\ Mrmcdilbad DUE, L‘f'C‘I'. ;".‘CL{.:. ;‘,,
Copy Torwarded to|the Jection iuds of Hgtublichuént &nd | ' :
AC \.uL““'s s:t‘.on C.H4x J.LV-.’ y atiedubid foe dnlosantion Lo
npcus,ary o ction, ‘,(/.f .
; R R A P
o e A
> ] . \ -/ Frraiy:a ‘ et f
osr Sl ; d it LSO W, TG e Se i
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CEATHAL BXUISE AL CJ310.3 CULLE: . W Te

3-7‘4_’1;\‘ll§il.u.u (_'MJ"'V "o, € “1’0';]
U WK D (N VR R I.,é., KIS

In pueotiiney ol opdar Papo an' Oold e bty G sl

-y 3 |
Excige nnd Cugtoms, Ahodav.d vidy daine 11/%900 (T)JLLAJ_Qiiiﬁ_

29-11-91 rcvoking augpengsion or Siri P.P.alcata, Lugpe 2
Diviaton-1, anzoduoad und hie Le seatud to Vivisiw.a-I,
bas with loaedicuve efsoct. LA .

RATNIY)

Date of' joimrag shouit be reported to thig office

pI‘OCXptlyo )

AYIE3LEY ‘ Avituional Vollector UzV)
CZ; Gentral Exclse and Cugtomy
N . i Ahuedubad .

ml" . Q?l"l (H
C.Zxcise & Custons,

ah:cdubad
Poioe IT/73-VWY I.GV/E5TT, Mhitesiabnty dbl, P4=10=14901
Cupy to s- .

1. Ccllector, C.Zxcize & Custemn, Vadouura/Rajkot/CH rlindl..
2. Colluotor, Custo.s (Prov.) Gujarat, ahnedalad,

3. Col luctor CiZxcige &« Castousy, Judicial/dppzal, a'bal
4o A1 A3dl./VyL Colluctorae, Ce.3xzige & Suatc.s, Shzelabid,
5 Al asgtt. Collectors, C.EBxcisc « Cwytous in L't~ Coll!

6. C.u.0/¥ va+0/Guard Illc/JlJtu...,.t Table/Vigiluce/adas 3ccid
FEinidi Sestion(for dindi veraioa)/Incividuul,
» ]

7.+ General Sccrpthl s Group 'C' Execulive asscciation, o 'bal,

S

5
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i+ CENTRAL EXCISE AND CUSTPMS COLLECTRATE 5 AHMEDABAD ; L‘;/
ey
- IR /f Mhe e (%0 (_)Fg«-

T2 T1/39(CONY3Y /85 ]g;}@’ Ahmedahad,dt .9-3-199 .

¢t ORDER

Shri F.B.Mehta, alonguith two other officers while
serving as Inspector of Central Excise yNadiad was placed unde:
SuSpens ion by Hcadquarters Assistant Collector of Central
Excise,vadodara v ide order No.II/10(A)(CON)7/75 dated 2-5-75
for demanding fllegal gratification,

T AND UHEREAS the case was reqgistered by the . g il . - ...
Superintendent of SPE/CBI, Ahmedabad against Shri P.B.Mehta anc
other tuo officers in the Coutt of Special Judge, Ahmedabad

City (case No. 11/76).The Hon'ble Special Judqe, Ahmedabad

vide judgement dated 9£10-12-1976 cony icted Shri P.B.Mehta

and awarded :igorpys imprisonment for one year to Shri Mehta..

CCS (CcA) Rules, 1965 read with instructions contained in
C.leM.H.A. O.M. No, F-43/57/64-AyD (I11) dated 29-11-66
Shri P.B.Mehts alonguith other tuo officers was dismissed from

4, AND WHEREARS 35 a result of Criminal Appeél bearing
No. 151 of 1977 filed by Shri P.B.Mehta and othersin the High
Court of Gujarat, AHmedabad » the said Shri Mehta was acquitted
vide judgement passed by the Hon'ble High Court on 18-7-1979,

g AND WHEREAS the State Gosernment (Gujarat) filed an
appeal bearing No. 3b-32/1990 before Hon'ble Supreme Court
against the aboye said.acquittal order of the Hon'ble High

Court in Criminal Appeal No. 151/1977 passed on 18-7-1979,
Howeyer, before the decision was taken by the Supreme Court in
the eforesaid appeals No. 30-32/1990 Shri P.B.Mensg filed a
Special Ciyil Application No. 859/1980 in the High Court of
Cujarat, Ahmedabad praying for setting aside the dismissal order
and to reinstate him in ghe sery ice,

T/E o, Q,@/LL/ .
cf,Qttqf
-/_,/
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6. ' AND WHEREAS {in pursu~nce of the abuse Se{j N

the Hon'ble Gujarat High Court v ide their juincment dated
18-9-1980 passed in Special Ciyil Apnliratior ho. 350/160a0
quashed the sboye said order of dismir.nl Uated 11=1=-107"%

and ordered that the petitioner shall be r~instatec in ser/ fue
and shall forthuith be put under suspension ~: if the erder

of dismissal hass not bsen passed against him.Accordingly

Shri Mehta, Inspectoruas reinstated and placed under dermed
suspension with effect from 12-1-1977 by the Collector of

Central Excise,Jadodara yide order No.11/26(CON)Q/80 dtd.19=~7--15"

7. NOJ WHMEREARS Hon'ble Supreme Court has dismissed the
noeal bearing No.30-32/1980 filed by the State Goyernment
.Apjarat) on 11-9-1991 against the acquittal order dtd.18=7="7¢
ofiHigh Court of Gujesrat,Ahmedabad in Criminal Appeal No.
151/1977 .Accordingly the undersigned has reyoked the order

of suspension yide order of eyen number dtd. 29-11-1961, ~°

8. Nou the undersiqned haying considared all aspects

of the case , order that the perind of suspension from 2-5-1975
ti{l11 the date of re-instatement in seryice is to be trcated as
period as if on duty and that Shri P.B.Mehta, Inspector shall

be paid full pay and allowances for the aboye said period,
subject to adjusthent in respect of the subs is*ence ‘allowantes
already ‘paid to him during the period Shri P.B.Mehts was
placed under suspension.

4
ol

(B.K.BAKSHTI)
COLLECTOR

CEMTRAL EXCISE & CUSTOG.
AHMCDABAD .

To

?

\)hri p“BGHGhta’ ,
Inspector of Central Excise, (Through: A.C.C.EX.,Diyision=-1T,

Diy ision-1, Ahmedabad)
Ahmedabad. '
%74
Cony to 8 The Assistant Collector,Central Excise,Diyvision-T -
 Ahmedatad. The enclosed letter may plcase be
deliyered to Shri P.B.Mehta ard his d-t=d ackno-
wledgement in token of hay ing receiyed the sane
may plesse be cbtained and sent te this office for
records. ; B
~"The C.A.0, / +.A.0. / Estt. Cen*ral Exeise & Cus..”
Ahmedabad for ~ecessary action. '

The Collector,Central Excise & Customs Vadodara vft . to
- See W SR SEEEACELNEY S5 i .
The DOy. Secretary, Goyt. of India,Finistry of '

_ Finance, Neu Dglhi.

assbwge. ) . R L

The Supdt. of Polica,SPE/CBI, Ahmedabad.

o :
P gfééﬁp’ .
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Submitted through the

(€

P. B. Mehta
Superintendent
Central Excise, AR,.III
Nadiad,
D/~ 13 =07-1992

TRe Collect HFmepnse #

e Collector 1y LS. »%Zw
Central Excise & Customs, phel

Central Excise “uilding,
Navrangpura, Bhmedabad - 9

Sub:~- Estt: Promotion to the grade of
Superintendent Gr,'B' : Request
from P.B.Mehta, for fixation of

Seniority - Matter Reg.

Respected Sir,

Kindly refer to the Establishment Order
No.243/1992 dt. 28.6.1992, issued by the Collector,
Central Excise & Customs, Vadodara and Ahmedabad
Collectorate Establishment Order No.168/1992 dt. 8,7.92

posting me as Superintendent, Central Excise, Range III
Nadiad, '

2. I am very much thankful for the above orders,
However, I have further to submit that no order

‘has been issued by the authority fixing my seniority

in’ the grade of Superintendent Gr.'B' as requested
by me in my application dated 20.05.1992, It 19
therefore my humble request to you Sir, to look
into my case and grant me Necessary benefit by
issuing necessary order fixing the seniority in
the grade of Supdt. Gr.'B'. ‘

Hoping to be excused,
Thanking you,

Yours/fajthfully,

Mr%u/)/fl—
.Behta)

Superintendent, CeEx .y
AR.I1I, Nadiad

sstt.%ollector of Central Excise, Nadiad with respect:

Copy submitted to the

Collector of Customs & Central Excise, Vadodara,
through the Asstt,‘ollector C.Ex.,Nadiad,with a kind
request to issue necessary orders fixing my serniority
in the grade of Superintendent Gr.'B',

C@’(L {

oo
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fl' MNeK e 4 — y

P. B. Mehto
Superintendent, ©
Range 111, Nadiad

D. //.9.1992

.:37.’,).".('

To

The Collector

Customs & Central Excise,
Centrul bxcise Building,
Navrangpura, Ahmedabzd -9

Sub:- ESTT : P. B. MEHTA, Supdt.‘“.Ex,
Request iour fixation of 3Seniority
in the Grade of Group B. : Reg.

Respected 3ir,

Kindly refer to my application dated 13.7.1992,
submitted through the proper channel requesting
for fixation of my seniority in the Grade of
the Superintendent C.Ex. Gredp 'B'.

So far no order has been issued fixing my seniority
This is my kind request to you, Sir, to look into
the matter to do the Jjustice by issuing necessary
orders fixing my serionrity in the Grade of
Superintendent Gr.'B'.

Thanking you,

Yours ‘faithfully,
"’ //’ fa j~
“{P.B.MEHTA)
Superintendent, C,Excise
Range III, Nadiad

Copy submitted

(1) The Collector of Customs
& Central Excise,Baroda

(2) The Principa2 Collector
Customs & Central Excise,Baroda.

Bespectfully submitted through the
Assistant Collector of Central Excise, Nadiad,

2
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Mporlote:en b, 7,7y
{nl "o II], Ladinacd,

O/ - 'ﬂ/-n-‘::;;;z
To

The Ollnctor

Central &xcise & Custonms,
Central Gxeise Building,
Navrangpura, Ahmedabad - 9

Sub; - EGTT ¢ P, B. MZHTA, supdt.,C.:ax.,
deguest for fixation ot Seniority
in the Grade of Group '3 Re ¢

- e e T R nmr rt e . T, Em .. " —————-

Respected :Sir,

Kindly refer to my application dated 13.7.1992 and also
that dated 1.9.1992, submitted through the proper Chaniel,
requesting for fixation of my seniority in the Grate of
the superintendent Group 'B',

I have been promoted to the Grade of Supdt, Gr,'B' vide
Establishment Order No,243/1992 dated 29.6.1932, issued
by the Collector of Central mxcise & Qustoms, Vadodara
(from file No.3/47/92 (Estt.)., My posting as supdt.C.Ex.
Range III, Nadiad has been issued by the llector of
C.Ex, & Qustoms, a'p53 . vide Establishment Order lo.
168/1992 dated 8th July, 1992,

So far no order has however,been issued fixirg my seziorit;
in the grade of supdt. Gr.'3', though reguested vide my
aPplications dated 20.5.1992, 13.7.92 and 1..9.9%.

My sepiority in the Grade of superintendent Gr, '3 snould
have been fixed at the time of is suing my promotion order
by the (ollector of Central Excise & Qustoms, Vadodara
vide Estt,Order %0.243/1992 dated 29.¢.1922, on the same
Principle which has been followed whnile is suing the
Sstablishment Order 10.429/1992 dated 2,11,1992 by ihs

L ®LIr.C.2x.. & Custons, Vadodara. By this Establishment
Order prozotirz shri M.M, Saiyad , Inspector C.3%ey% Cus.,
Vadodara 2iv,III (Vadodara Cllectorate), to the gzrade
of supdt. C.ix., Gr.'3', the (llector C.Zzx.vVadodara
has also simultareously fixed the seniority of Shri 3aiyad
Flacing hiz at the appropriate 3erial humber irn tne
Ser.lority |List of supdt. Sroup 3,

e i . i
On tae same arology, it is thsrefore my earrest ra3ues

to the juthority for issuin ; necessary order fixrg ay
senlority placirng me at the appropriste Serial ..umber in
the 3eniority Rist orf Group !'3t,

Tharxing you,

"Z:’\':A _3'/’://1//7‘
(P BMIETA

Superintendsnt, C. 8x.& Casifl

Range III, Nadiad.

Qopy suopmittad with respects to

1) The Ool;lector o C.3x.% Customs, Vadodara.

€) The aisstt.Ollector oI C,3x.,ladlad, alonzwith ¥%¥ thre
extra covries to be submnitted to the Collr. . 3x.
.\l’r.”edabad/ Badodara / the Primcipal Collecter ot
Custons % Central Sxcise, Vadodara.

/\}1“4,& (ot }\) Advance.Copy - submitted.to-the . Enincipali.. .«
7 C%}lgctor‘ of Cv%storPs & Central kxcice,Vadodara
w ith s, 1o

ue respec I' CON siderat f J
b b P si ion of my

/QL\“@‘_L‘}O//
7]



To
The Collector

Central Excige & Customs,
Central txdise Building,
Navarangpura - ﬁhnedabad -

EST
REQ
I

T: P.B,MEHTA, sy
UEST FOR FIXATIO
-FHE_GRADE oF

Respected 3
Kindly refer to
that dated 1.9.9
broper channel r
senliority in

ny applicat
2_and 12,11
equenting

2. The co
the Colle
and the p
Howeverf

first app
JDbeen re

ples of my saiq a
ctor of Central

lication dt,
ceived fro,

My case

Procedur
OFrICE M
1ssued by
and pensions,
Govt, of India,

requires to be cons
e and Guidelines 1

0

explain my
. Of Central
seek your Xk

cdse 1in person
IEXcise g& Customs
ind permission f

4, Thanking you,

Copy submitted to: *

l) The Collector of C.oEXy 5
Vadodara, an

2) The Frincipal coilector
C. ¥ Vadaodara with

1}
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A7 o »
Te peat
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JHLuLcted to t
‘ " Cent

LOr

LUt

BROUP

———

the Grade of t

Pplications were
Excic
rincipal Collector o
even after a period

and dispo

4

j%l)hx‘(&uéﬁ> ¢‘“ff[>

P, B , MENTA

- Superintendent r
Nadiag
Dt 22,03,1993

-EX.Range IT1T

380 009

PDT,
N OF -

G B®,, =
SENIORITY

th

—-———.—mlu-—._-_—

ion ddted 13,7,1997

92, submi€ted Ehr>igh the
or the!fixation of my

he Superin;endent,croup B .

and alsoe

ce my
No communication has

r C.Ex, ,Vadodara about
of my said applications,
ed in light of the -
down in Para 3 of the
-Estt(A) datec 14.9.91,
sonnel, Public Grievances

(=

sal
ider
aid

» Vadodara,
or the same,

I request and

Youri/fa}?nfully,
e 2 LS ey gy
(P7B.MEHTA) )

Superintendent, C.Ex.,
Range I1II,Nadiad

3 Through
the Assistant collector
) Centrel wXaelse,
Nadiad,
)

he Principal Collector
ral Exei-se, Vabdara
kind inforration,

P
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83 CEVTDPAL EXCISE LD CunTeMs COLLECT( DAY, o VADIDATA gy

LA XX

FSTARLISHIELT O“DLR 1i0,429/199), (" / 0 —'(
VAD' DN A, THE DATED 21D Nov, 1997, . / /”\C K“i\ A/
|

Sub, ¢ Estt.Promotion to the grade ~f Supcrintendent
of Central Excise and Custc:  Sr,'B' {n the
comhined cadre of Vadaiara/h'wnd/Surat/hajkot
aﬂd C.H.Vandla Collectorates : 1992

- -

' g9 | . @ .

Shri M,M.salyed, Inspector of cents-, Lxcise and Customs,
Vadodard Bivision-11T(Vadodara Collectoratr ) is promoted to

the grade of Superintendent of Central Excise and Customs Gr,'p"'
in the pay scale of Rs,2000-60-2300~ER~75-3200-100-3500 with
effect from his imrediate Senior/Junior S/Shri N.S.Tai{ and
Krishnan Potty Narayan promoted to the grade of ‘Bupdt, Gr,'B'
vide Estt,Order No.364/1991 dated 19,09.91 issued from F,No.
3/35/91-Estt, and posted to Surat Collectorate,

2/- On his promotion to the grade of Sundt, Gr,'B' the
seniority of Shri Saiyed is fixed below Shri M.S.Tai,; and
above Shri Krishnan Potty Narayan, Supdt, Gr.'B' who were
Fromnted to the grade of Supdt. Gr.'B' vide Estt,Order No.

3%£7/1991 dated 19,09.91 in the seniority 1list of Suprdt, of
Certral Excise Gr,'B', J

3/- The above promotion is ordered without prejudice to the
claims cf his seniors who may be found fit for promotion later,
This prc-otion confers on him no right for continued retention
a8s Supdt, Gr,'B' of Central Excise and Customs.

4/- He should note that he should exercise the option for
fixation of pay -in accordance with the instruction contained
in 1'inistry of Home Affairs, Departi ent of Personnel and Admn,
Reforms, New Delhi‘'s O.M.No.7/1/80-Estt.Pt,I dated 26,09,.81
and arnr~ed from time tc time,

S/~ Shri Saiyed is posted to Surat Collectorate with a
conditica that he will be liable for transfer to other Collectge
rates in t..» comhon cadre of Collectorates/Customs House in

the state cf Gujarat in accordarce with administrative need,
vacancy position or prclicy for such transfrr,

6/- This is issued with the approval of the Principal
Collector, Central Excise and Customs, Vadoedara,

b sa/~-
. (C.S.PRASAD)
‘ : DEPUTY COLLECTOR (P&V)
CENTPML EXCISE AND CUSTOMS
VAD ODARA,

ATTESTETD

(D. IO .
ADI N, OFFICER (ESTT.)

F.NO.39/28/92-Estt.

Copy to 1

OlF)The Frincipal Collectcr of Cen,Ex.&Cus,, Vadodara,

02, The Collector of Cen.Ex.&Cus., Vadodara/A'bad/Rajkct/Surat
and Cust-ms House Kandla Collectorate.

03. ..11 Addl./Dy.Collr. of Cen,Ex. & Cus., Vadodara/A'bad/Rajkat/
Surat and CH Kandla Collectorate, :

0l All Asctt.Cellr., of Central Excise and Customst V1cf%‘rc,

M. The C.A.O0/F.A.C of Central IExcise and Cus.Vadodira/Sul ac,

. Individual/Guard A aster/pPosting file. £

07. PWAL to P.C,, Jolir./Addl./Dy.Collr, »f Cen.Ex.& us,\ValMase,

w w w
e Pk
A ) 4 *
(" C’(Y/L] -4

S
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CENTRAL EXCISE AND CUSTOL:S COLLECTORATE : VADODARA

wERR
//§97/ ZSTABLISHIENT ORDER NO.128/1993. Py
Y VADOD R, THE DATED T3TH TA¥, 793, | |\l
‘ ,:"\, N : J):_ /(/’l/
/QOIQ’(’) Sub, : Estt.Prouotion to the grade of Supdt.Gr.'S'.

Shri J.T.Dave, Inspector of Central Excise and Custom:
(/\(47 (now retired in the combined cadre of Vadodara/Ahmedabid /Ra xof
\MA '\\ Surat/CH Kandla is deemed to have beei pronoted to the grade cf
) 1\/\/v¢fJ Supdt.Gr.'B' in the pay scale of Rs.2000-60-2300-EB-75-3200-12C-
CA’1Y1 3500 w.e.f. the date from his immediate junior Shri N.P.Upaan\yy
o was promoted to the grade of Supdt. vide Estt.Order No.94/1%
; ‘ff’ dated 03.06.86.
2%

! The seniority of Shri J.T.Dave, Inspector on his prom

i as above is fixed above Shri N.P.Upadhyay and below Shri J...
{i el T <.z Tekwani, Supdt., who had been promoted to the grade of Supdt.”r.
gf" w0 Svide Kgtt.Order No.94/1986 dated 03.06.86.
.g/ / )*: ';‘

)

"/ ;: PR ‘:\f'
=993 o | sa/~
LESEN I O - 0 ' (J .N.NICAL)
A T T T T COLLECTOR
e L (z CENTRAL EXCISE AND CUSTO! :.
e &\r _____ LY LY }("'; 2 ~ VADODA A .
(D.ISKANKROLIA) <

ADMN JOFFICER(ESIT.)

F.NO.3/JTD/Insp./Estt.

Copy to @

0l. The Principal Collector, Central Excise and Customs,Vadod "

Q / 7) 02. The Collector of Central Excise and Customs, Vadodara/a'd
3 Rajkot/sSurat/Cih Kandla,

. 03, All Addl./Dy.Collr. of Central Zxcise and Customs, Vadod:

" C Ahmedabad/Rajkot /Surat/CH Kandla.
/0 oL. All Asstt.Collr. of Central Excise and Customs, Vadodai
3 Ahmedabad /Rajkot/Surat/CH Kandla.
SN ﬁgy/ 05. The C.4A.0/P.A.0'of Central Excise and Custons, Vadodare /
L \ Ahmedabad /Ra jkot /Surat/CH Kandla.
)</ 06. Guard/liaster/Posting iile/Individual,

07. Sr.P.A. to P.C./Collr./P.4i. to Addl./Dy.Collr. of Centra:
Bxcise and Custons, Vadodara.,

i * *
ik Ak
*

130593
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‘¥ CENTRAL EXCISE AND CUSTOLS COLLSCTORATE :  VADODARA
.’/ ' WK HHH y
£ .NO.34/13/93-Fstt, Vadodara, 21st April,'93

To
The Collector of Customs(Prev.)Gujarat/Ahmedabad/CH Kandla,

The Collector of Cen.Ex.&Cus.Vadodara/A'bad/Rajkot/Surat.

All Addl./Dy.Collr. of Cen.Ex.&Cus.Vadodara/Surat/A'bad/Rajkot/Kand};
All Asstt.Collr. of Cen.Ex.&Cus.Vadodara/Surat/A'bad/Rajkot/Kandla.
The CAO/PAO of Cen‘Ek.&Cus.Vadodara/Surat/A'bad/Rajkot/CH Kandla,

The Dy.Director of Revenue Intelligence, Suret/Ahmedabad.

The Chemical Examiner of Cen.Ex.&Cus. Reg.lab.Vadodara,
The Gen.Secretary, Cl.II(Zxe.) Officers' Association.

*ﬂi@ﬁﬁgction Heaes in Hdqrs.0ffice, Vadodara.
LY 1

Bub. 3 gstt.Circuletion of seniority list of Superintendent
‘ Gr.'3" of Central Ixcise and Customs : 1993 :
Enclosed please find herewith Seniority list in respect
of Superintendent Gr.'B'(corrected upto date) for the combined
cadre of Vadodara/Surat /Ahmedabad /Rajkot Central Excise and Custors
Collectorate, Customs House Kandla and Customs(Prev.),Gujarat
Ahmedabad.

2/~ The Seniority of the officer has been arranged according
to the existing orders and instruction on the above Subject.

3/~ The particulars shown in the Seniotity list have been
collected from the disposition statement received from Divisicnal
Offices and Chief Accounts Officer. In case of any dispute,

doubt or error in this regard, a reference may please be made

directly to the concerned Divisional Ofiice/Chief Account Officer,
for further necessary action.

L/~ It may please be ensured that the officers serving in

your charge and whose names appearing in the seniority list

have been correctly shown to belong to Sch.Caste or Sch.Tribe

or Physically Handicapped categories. If there is any inadvertent
mistake to this effect, it should be inmediately reported to

this office. *

5/~ The list may Plezse be & circulated ariongst all the officers

# concernad immediately and their signature obtained in token
of their having seen the seniority list.

6/~ They should be informed that no representation will be
entertained against the principle adopted in preparing the
list, but they are entitled to file objection in regard to the
factual error(s), if any which have the effect of changing their
inter-se-seniority position accorded to them in the 1list. Within
one ronth from the date of perusal of the list by them.

Plezse acknowledge receipt.

S/ )
FAESTED C.S.PRASAD |
e | DEPUTY COLLECTOR (P&V)
(. CENTRAL EXCISE AND CUSTCES
iy o o b ] V..DODARA .
’\g-_ RN \’ /.\3\
(D.ITVKANKROLTA)

ADMN WOFFICER(ZSTT.)

Encl., as above.

"ICLJ\ C02L7v

_QUrgn )
- f:///,/
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J 1z,

V 13.

16.
HﬁN .
18,

19.

ON.. v . .
S/shri
Acharya Harshadlal
I'ribhovandas B.Com.

T e T e T ety v -

Sainani Santoo
B.A.

Tarance Gomes
P.Sc.

Jetly Navincharc =
Ramniklal B.4.Spl.

-Naik Arvindbhai
Ranchhodbhai B.A.

Gohel Kanaksingh
Narpztsingh Ba

Khamar vadma
Mohanlal

Naik Natwarlal )
Mohanlzal B.Com,

Desai Mukundr i
Daulatrai B.A.

Patel grvindbhai
Ranchhocdbnai B.J3c.

Oza Vipin Harshadrai

s E.Con.

B.Com."

12.09. 36

07T 0337 -

10.05.38

16.02.36

P

07.032.38 .

08.01.36
21.08.35
06,.11.35
28.08, 35
19.08.35

]

06.09.36

10.11.57
17.11.58
HN.O@.@O

05.03.36

. 18.03.59

Omo Om.a m@.

20.03.59.

22.06.59

27.08.56

15.09.59.

08.01.60

05,

/ 2/

-

.20.10.80

- -

30.09.80

12.09.80

31.0%.81

01.02.81

04.06.81:

30.09.81

15, 14 B

28.12,81

14.12.82

HUQ HNA@N

05.07.83

05.07.83

14.,09.84

14.09.8%

14.09.84

14.09.84

24.05.84

14.09.84

14.09.84

14.09.84

19.04.85

o8.

Baroda .
Coll'te

CH Kadla
Coll'te
Jaipur

Coll'te

‘A'bad

Coll'te

‘Baroda

Coll'te

A'bac

Coil'te

Surat
Coll'te

Surat
Coll'te

. “A'bad

Coll'te

Ra jkot
Coll'te

T T e

Asstt.Collr,
Promoted as >.Q.
Promoted as -A.C,
Promoted as A.C.
mnoaodma as A.C.
wnosmﬁma as 4.C.
mwﬁOEOAmQ as A.C.
Promoted as A.C.
Promoted as A.C.
Promoted as A.C.
Promoted as A.C.
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356,

357,

358.

359.

360.

361.

32

363.

364,

\M\mSﬁP

Om.

. e T o . . . . . -

“urashi Umer
Hasanbnai SSC

Chatlani Krishnin
Bhurmal LA

Joshi litravarun
Mahashankar B.{on.

Patel Umarji Issa
3R

07.05.49

09.08.42

27.03.53

05.08.46

langalia Pravinchardra 19.8.47

Gohil Tulsibhai
Nagjibhai  SSC

Parmar Karsanbhai
Narottambhrai Ty .BA

Parmar RamJibhai
Kalidas SSC

01l.04.48

08.06.52

<

07.10.41

Chudasama Kishorkumer €9.09.49

ILakhaohai BA

Parmar Shankarlal

nohlhhas n Mam
ullal D el Ulll e

>

T v
Na

-
0]
}_J

®

I.ehta Pramodrai
Snagwandas B.oc.

01.06.49

31.07.38

“ob.

. . . .

16.10.70

16.11.61

29.03.73

22.06.65

03.06.70

03.07.70

01.11.73

08.09.61

05.07.75

03.07.75

19.03.56

.

5]

30.03.92 -

29.05.92 -

23.05.92 -
03.06.92 -

25.05.92 -

27.05.92 i

29.05.92 =
29.05.92 o

09.07.92 =

Amm” 06.

e ™ v ™ a ¢ ™ e ™ g —

om. ...@m.
Ra jkot
Coll'te

A'bad
Coll'te

Surat
Coll'te

Hdgrs.
Vadodara

Ra jkot
Coll'te
Vadodara SCH.CASTE
Coll'te

Divn.VI,
Baroda

SCH.CASTE

CH Kandla SCH.CASTE

Coll'te
SCH .CASTE

d SCH.CASTE
1
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BEFORE THE HON'BLE CENTRAL ADMINISTRALIV: TRIBWAL
AHMBEDBAL BENGH

RIGINAL APPLICATION NO,563/1993

shri pP,B, Mehta e Applicaat

V/s.

The Union of India & Ors, <. Respondents

Written Reply oa behal f of
the respondeats

I, C.S.Prasad : working
as Deputy Collector(pP&v) with respoadent No.

2 herein, do hereby state in reply to the above

application as under:

1. That I have perused the relevant papers and
files pertaining to the above applicatioa and I am
conversant‘witn the facts of the case and I am autho-

rised to file thls reply oan behalf of the Lespoadeats,

At the outset I say and submit that the

applicatioa is m;scoaceivea, untenable and requires

toc be reJected

8. At the outset I say and submit that no part
of the application shall be deemed to have been
admitted by the respondeants ualess specifically stated

so herein, All the statemeats, averunents and

Preesonied by




2

allegations contained in the application shall be
deemed to have been denied by the respoandents unlsass

specificélly admitted by me herein,

4, -At the outset I say and submit that the
applicant herein (shri P,B, Mehta) and other two
inspectors while sefving in the Central zxcise,
Division-II, Vadodara were trapped by the C.B.I.
Officers while demandiang illegal gratification of Rs.
1,500/-, Therefore, they were placed under suspeasion
vide HAC, Ceatral Excise, Vadodargfs order No,II/
10(A)(Con)7/75 dated 2,5,1975, The applicaant and

two laspectors were tried before the Hon'ble speciai
Judge, Ahmedabad, and by the judgment dated 9/10.12,76
they were convicted and were awarded rigorous imprison-
meat, In view of the above judgment, the applicaat
and other two iaspectors were disuissed from service
by the collector of Ceatral Excise, Vadodara, vide order
No.III1/8(vig)36/74 dated 11,1,1977 with immediate
effect, Being aggrieved by the said judgment of the
learned gpecial Judge, Ahmedcbad, they Eile5 an appeal
in the Hon'ble High Court of Gujarat, Thé Hon'ble
High court of Gujarat allowed ﬁhe:appeal and ordered
that order of conviction should be set aside and
accused should be acquitted on all the counts of
Ooffences charged, Against the said judgment of the
Hoa'ble High court, the state of sujarat filed an
appeal in the Hén‘ble Supreme court of India,
Iherefore, the applicant and other two inspectors

were not reinstated in service, 1In the. meantime,




Yo\

the applicant filed a petition being gpecial

Civil Application No,.,839 of 1980 in the Hon'ble
High Court of Sujarat at ahmzdabad praying far
setting aside his dismissal order and for
reinstatiang him in service, The Hoa'ble High
Ccourt of Gujarat vide its judgment dated 20,6,1980
guashed and set aside the order of dismissal dated
11,1,1977 and ordered that the applicant should be
reinstated in service and should forthwith be put
under suspensioa ab if_the order of dismissal has

not been passed against nim,

Accordiagly, and order placing S$ari Mehta uader
deemed suspension was issued on 19,7,.80 by the

Collector of Central Excise and Customs, vadodara,

The Crimifnal appeal filed by State of Gujarat
agalnst the judgemeant of Gujarat High Court was

dismissed by the Supreme Court on 11,09,91.

In view of above judgemenc of Hon'ble Supreme
Court Collector, Central Excise and Customs,
Ahmedabad vide his order F.N0,11/39 (Cocn)31/85
dtd, 29,11,91 revoked the suspension order
dated 02,05,75 till the date of reinstatemeant
in service as period on duty in respect of

Shri Mehta,

It is submitted that the case of sShri Mehta was
first time referced to the DPC held on 23,05.81

for promotiocn to the grade of Superintendent

alongwith nis immediate junior shri T .B.Upadhyay



and seanior Shri C.D.Khapandhi. Finding of afore-
said DPC were kept in sealed @over as he was uader
suspension, His case was also referred ig the

following subsequent DPCs held on as under 3

23,05.81, 16/17.05.82, 31,01.82, 10.12.83, 08,08,84
22.07.85, 16.05.86, 28/29,04.87, 07,08.87, 08,04.88,
16 ,12.88 16/17.05.89, 03,12,90, 20,03,91, 22,06.91

(Review DBC), 23.09.91,

-

In view of judgement of Hon'ble Supreme Court, finding

of each DPC have been opened and they are as under:

DEC held oa Finding of DEC
23,05.81 Not yet fit
16/17,05,82 'Not considered (as previous DPC's

finding are in sealedcover)

31,01.83 Not yet fit
10,12,83 Not considred (already in sealed
cover)
08.08.84 - Nyt considered ( " )
22.07.85 Not coasidred ( " )
 16.05.86 Nt considred {; " )
\ 28/29 ,04 ,87 : ﬁot\considered ( » )
07.08.87 Not considred ( ® )
08,04 .83 | ' Not cénsidere;d
16.12.88 K Not éénéidered (as no new

report between earlier DPC and

this meeting is oa record)

16/17,05,89 “Good*
03,12,90 - Unfit
20,03,91 - Unfit

22,06 ,91 Not yet fit
23.,09,91 Not fit




0

It may please be seen that sShri Mehta was

not found fit by the DAPC held on 23.05.81,

31,03,.83, 03,12.90, 20.03.91, 22.06.91 aad

23,09,91, It may further bex, seen that

the DeC held oa 16/17.05.82, 10.12.83, 08.08.894x

22,07.85, 22,07.85, 16,05.86. 29.04.87,

07,08,87, 08,04.88 and 16,12.88 and 16,12.88

didxt not consider the case of Shri Mehta presum-

ably becaﬁse Shri Mehta was under suspeansion aand
no new ACR was available befo:e the DPC,

| However it may be noted that the DPC held on

16/17,05,89 found shri P,B, Mehta fit (Good) .

In terms of DOPT's o.,M,N0,22011/4/91-Estt,(A)

dkd, 14.09,92, in case a Govt, servant is

- completely exonerated of 3ll the d%hrges, the

due date of nis promotion is to be determined
with reference to the poéition assigned to him

in the findings kept in the sealed cover/covers
aand with refefeace to the date of promotion

Of his next junior on the basis of such posi-
tion, Ia the instant case, the DPC which met

on 16/17.05,89 had found him fit (Good) for
promotion, and therefore, Shri Mehta can be
promoted on the basis of the findings of\the
aforesaid DPC, However, it is relevent to mention
that shri Mehta was uander suspension from the year
1975 to Nov, 1991, During this period, no ACR

of Shri Mehta would have been available before

the DPC, Pertinently, the DPC which met on

23.,05,81 had found Shri Mehta “Not yet Fite



6

for promotion on the basis of the available ACRs.

But the DPC which met on 16/17.05.89 considered

the same records and found him fit (Good) for
promotioﬁ. ‘It is 6bvious‘that auridg thé’period

from 1981 to 1989, there would not havé been any more
ACR beéauée-éhe 6fficei was under suspeansion which was

only revoked in Ndv..1991.

In §iew of the above circumstaaces, a doubt has

arised whether to promote shri P,B, Mehta on the

basis of findings of the DPC held on 86/17,.05.89

or to review the findings of the DPC from 1981
‘onwards, because if ‘shri P,B.Mehta, is considered

to be fit by the reviewed DFC on the bassis of records
available before the DPC held oa 23,05.81, then

shri Mehta, will have to be given promotioa w.e.£,.,1931,
Therefore reference was made to Board by this office

letter of even no, dated 09,07.93 (copy enclosed) .

Ministry vide their letter F,NO,A-32018/6/93-Ad . II

B dated 16,11.93 (copy enclosed) informed that a

review DPC may be coavened to coasider him for promotion
as Supdt, from a retrospective date oan the basis of
D.P.C meeting held from 1982 to 1988, 1In case he is
approved for promotion as Supdt, from a tetrospéctive
aate, he may be assigned appropriate semiority on the

 basis of the findigns of the review DPC meeting,

1a view of above the case of Shri P,B, Mehta for
anttdating promotion'to the grade of Supdt, oa the

basis of records considered by the DPC held from




@

1982 to 1988 has been referred to review

DPC by circulation of paper vide this office
letter No.3/PBMpsupdt./Bstt, dated 29-12-93,

In case, he is approved for promotion as

Supdt, from a retrospective date, he will

be assigned appropriate seaniority on the

basis of thne findings of the review DPC meeting,
I say and submit that the fiandings 6f the review

DPE are awaited,

5. In reply to paras-1 to 7 of the applica-
tion, I say and submit that the applicaat has not
putforth any ground and heace the respoadeats have

no comments to offer,

8, In reply to para-8 of the applicatioa, I
say that the case of the applicaat for antidating
promotion to the cadre of supdt, Gr,'B' has been
referred to the review DPC vide office letter F.NO,.
3/PBM/supdt,./Estt, dated 29,12.1993. The findings
of the Review DPC are still awaited and hence no
iaterim relief may be granted by this Hoaourable

Tribunal,

9. Ia reply to para=9 of the application, I
say that the applicant has been promoted to the
grade of supdt, vide office Estt, Order No,243/92
dated 29.6,1992 on the basis of finding of the DPC
held on 22,6,1992 and acéordingiy his seniority has

been assigned, However, his reqguest for antidating




deration, Thus, it cannot be said that the applicaat

has exhausted all the remedies available to him,

promotion to the grade of supdt. is under consi-
10. In view of what has been stated above
I say and submit that the application is totally mis-
i congeived, untenable and the applicant is not entitled
‘ to any relief, either interim ot final and this Hoa'ble
Tribunal be pleased to rejecﬁ‘the application forthwith

with costs,

A
B emanids
Vadodara - (C.S.PRASAD) L3 .5.9,
DEPUTY COLLECTOR (P&V)
Dt.23,3-199%4, CENTRAL EXCISE AND CUSTOMS
. VADODARA

verification

I, C.S.Prasad

working as Deputy Collector (P&V)

with the respoqdeqt Noﬂ_g_herein,»do hereby verify and

state that what is stated above is true to my kaowledge, >
information and belief and I believe the same to be

true, I have not suppressed any material facts,

A
Wadcdar L/A¢4LL4£ﬂ
g 4 (C.S.PRASAD) . 25:8-10.
Dt. 23-31994, : DEPUTY COLLECTOR (P&V)

CENTRAL EXCISE & CUSTOMS
VADCDARA




